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VIRENMIR KUMAR a ORsl .. APPLICANTS.

THE CilMMliv^:',jONER IF POLICE & ANR.
-. RESPCWDENTS,

OOR.AM:

THS; HON'BLE SHRI J.P. SWARMA, MtlMIER (J).

Per the Applicant.

Por the Resixsidents

•v ... SHRi K.G. BHAt?AT with

SHRI M.S, DAHiyA.

1. Wlw^ther Reporters of loc^ii papers may be
allowed to see the Jiidqement ?

'/• lo be referred to the Reprirters or not ?

JUD(5tiMENT ((FAL)

(DELIVERED BV HON'BLE: .SHRI J.P. fy-IARMA, MEMBEIR^ (J).)

The atHslicants 19 a number, A.SI Virender Kumar

and othars have filed this Joint anollratim with MP

•itrmi for Joinlno tooether for th<s rel ief oomnon to than

that the respondent »o.l i.e. taissioner of Police,
Delhi, be dlreot.ed not to disturb the allotment of the
flat occupied by the applicants vide order'dated 02.9.82
and fuither, not to chantje the cateqory of the ouortor by
the order dated 28.8.92. The order dated 28.9.92 is
nnnevrf wi th the ecpliction and this orter contains about
52 employees of the rank of as well as «; and also of
ttxnstiable ranks.

I have heard the learned counsel appearlno for
the applicants ami alloved the MP for Joinlnt, tooether in

Vi.v ''
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the OA. Th© present. ay^iicat.ion has been filed withoiiJt.

makirM3 any represent.ation to ttie resrxwKients and thoDph

there is an averment that the applicants have availed of

all the remedies available to thetTi under the relevant

service rules but. the learried counsel appearinq for the

applicTants oave a statement at the bar that this avennent

in para b at paqe 8 of the OA is stand deleted and he

doi.nq so.

The main arqurrKsnt of the leanied co).:frisel is that

without qivinq an opportunity of hearinq the applicants

carmot be iiprTOted fn-w the lawfully allotted prefnises to

them abcMJt a decade earlier, .in fact, the irrpijqned order

annexed with the application itself does not shcjw the

urqency or the rBqi,jimnent by the resD(.->ndent No. 1 i.e.

the Dy. corrmissioner of Police which warrants the chanqe

of the cateqory of the quarters as \*ell as the allotjnent

of alterni=)t.ive acf;.«nrrK:xlation to the w.cupants ttiereof.

The order in this respect is tot.ariy silent and has been

Blwwith this anpliratioh. an interim rel.ief
IS beino nresseci by the learned C!t».)nsel for the anplieants

that the respondents be dimtted to not oet the said
premises vacated so in vise, of the eircufmtancBS of the

oase andln order to stand of the respondents. v„ile
hearinq sirt a qrlevance of the applicants the application
ts disposed of at t.r« adrr,isslon state not on rterits or on
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ration of tho fact.s aiieqed but with the diretrtJon

to the resrx^ndents to dispose of any repfesent-ation, if,

ircwie, within one week from the date of receipt of this

order arxi within a m(.7nth thereof. If the applicants are

still aqnrieveci by sucft an order, they can assail the same

a(XT)rdinq to law and subiec-t. to law of limitation. If no

such representation is made by the applicants ir»dividually

detailinti their incxjnvenience or hardship likely to be

suffeired by such shiftinp tx) the allotted premises arid

at^ainst the imputTncd oider.

The application is, therefore, disposed of

ac(X>rdi,nqlY. A fX)py of this order te qiven dasti.

In the mecintime, till the disprisal of the

repmsentxation of the applicants, if made, they should not

be vacated forcefully frr.xr) the occrupied allott«?jd quarters.

( J.P. SHiXRMA )
MEMBER (J)

08.09.92


